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3eA/ORDER

PER BENCH:

All the five appeals filed by the Revenue are directed against the common

order of the Ld. Commissioner of Income Tax (Appeals)-17, Chennai dated

27.03.2018 relevant to the assessment years 2008-09 to 2012-13.

2. At the time of hearing, by way of written submission, the Id. Counsel for

the assessee has tabulated the addition made in the respective assessment
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years and the tax effect as detailed below:

Assessment Year Addition made (INR) | Tax Effect (INR)

2008-09 84,23,000 25,26,900
2009-10 74,60,000 22,38,000
2010-11 21,12,000 6,33,600
2011-12 70,40,600 21,12,180
2012-13 1,43,10,000 42,93,000

3. With the above, the Ld. Counsel has submitted that the tax effect in all the
appeals filed by the Revenue are less than the monetary limit of ¥.50,00,000/-
fixed by the CBDT to file an appeal by the Revenue before the Tribunal as per
the CBDT Circular No. 17/2019, dated 08.08.2019. The Id. DR fairly conceded
the submissions made by the Id. Counsel for the assessee. Being so, the
Revenue authorities are precluded from filing the appeal before the Tribunal,
since the tax effect is less than %.50,00,000/- in these appeals and the appeals
filed by the Revenue are liable to be dismissed. Accordingly, all the appeals filed

by the Revenue are dismissed.

4. In the result, all the five appeals filed by the Revenue are dismissed.

Order pronounced on 24" day of February, 2020 in Chennai.

Sd/- Sd/-
(3TeTER A7) (TS FTlT IroTeN)
(MAHAVIR SINGH) (M. BALAGANESH)
39regeT /VICE PRESIDENT oET §6¥T /Accountant Member
Yeds/Chennai, fgaAT/Dated: 24" February, 2020.
EDN, 5r. P.S
3meer fr gfafaf™ 3@ ¥ d/Copy to:

1. 3rdremedi/Appellant 2. Feadi/Respondent 3. 3T 3 (3Te)/CIT(A) 4. 3T
HGFA/CIT 5. fqemaig gfaf=f2/DR 6. S BrSer/GF



